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Shri Jaganath Rao: I have answered
this question.

Shri Jyolirmoy Basu: No, he is try-
ing 1o shicld a particular set of officers.

Mr. Speaker:
answered it.

Shri Piloo Mody: There are three
alternatives before Government: the
first is to write off the rollers, the
second is to write off the officers and
the third to  write off the Minister.
which of the three will Government
orefer?

Shri Jaganath Rao: This
arise at this stage.

He has said he has

does not

Mr., Speaker: We have spent nearly
40 minutes on this question. The
Deputy Prime Minister has promised
some quick actlon. I am sure that
when we meet next we are going to
near of something being done.

Next question.
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The Deputy Minister ip the Ministry
of Health and Family Planning (Shri B,
S, Murthy): (a) to (c). A statement
comtaining the requisite information
1s laid on the Table of the Sabha.
[Placed in Library. See No. LT-1394/
67).
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Shri B, §. Murthy: The Central
Family Planning Board in its 18th
meeting at Bombay on 21 August 1964
passed a resolution to the effect that
this matter has to be gone into. In
pursuance of this, on 28 September
1964, the Comimittee under the chair-
manship of Shri Shantllal Shah was
constituted. The report of the ' Com-
mittee was submitted on 31 December
1966.

Seven religious organisations have
been consulted and interviewed and
47 social organisations also have been
interviewed. Many political persona-
lities. MPs. MLAs. Deputy Speakers
and others also have been Interviewea.
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Shri M. §. Murthy: By and large
all the  persons who met the
committee gave evidence that {llegal
abortion was on the increase and
therefore they suggested that it was
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due to soclo-economlic difflculties that
such things were taking place. They
also said that there was evidence that
young girls and widows were victims
to this.
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Shri B. 5, Murthy: I want to inform
the hon. House that it is not legalisa-
tion of abortion but liberalisation of
abortion that has been contemplated.

Shri Hem Barua: What is the differ-
ence between the two.
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Shri M. 8, Murthy: Section 312 of
the Indian Penal Code of 1860 provides
that in certain cases abortion can be
allowed, say, when somebody had been
raped or assaulted. We are not in-
troducing a provision to legalise abor-
tion in India. We are taking advan-
tage of this provision and see whether
this can be liberalised....(Interrup-
tions).

Mr. Speaker: The point is how can
You liberalise it when it is illegal. You
can liberalise it when it is legal.
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Shri B. S, Murthy: There is a legal
provision in our Penal Code that
under certain circumstances, abortion
can be legal....(Interruptions). 1
am answering the Speaker’s guestion.
We are considering whether this pro-
vision can be liberalised to include
some other categories also.
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Shrimati Sharda Mukerjee: Sir, on
a point of order.

Mr, Speaker: No point of order dur-
ing the question hour.
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Shri B. 8. Murthy: I do not think
that the report gives any evidence
about that information given by the
hon, Member,

Shrimati Sushila Rohatgi: There
seems to be a little confusion, as glven
in the statement, regarding the views
of social organisations. I would like
to put a question to the hon. Minister,
and I request a categorical answer.
Can sterilization be done when once
conception has taken place. If so, how
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cdi sterilization be preférible to abor-
tion, as stated in reply to parts (a) ana
(b) of the question, in paragraph
i ?

Shri M, S. Murthy: There is no ques-
tion of sterilization. It is a question
of abortion.

Mr. Speaker: Shrimati
Chanda, (Interruption).

Several hon. Members rose—

Jyotsna

Shrimati Jyotsna Chanda: In the
statement, it is specifically stated that
abortion— (Interruption).

Shri M. S, Murthy: I am not able to
hear the question, Sir.

Shrimati Sushila Rohatgl: I would
like to get an answer from the Minis-
ter. I referred to the statement given
in reply to the main question.

Mr. Speaker: The Minister may now
refer to the statement. What is the
question?

Shrimati Sushila Rohatgi: Would the
Minister kindly refer {o the copy of the
statement? In para (a) and (b) (i)
(4). it is stated that “abortion should
not be legalised on grounds of ill-health
of the mother. Rather, sterilization in
such cases is preferred to abortion.”
My question is: can sterilization be
done when once conception has taken
place. Otherwise, how can sterilisation
be preferred to abortion? That is the
specific question; it is a medical gues-
tion.

Shri B, S, Murthy: If the woman is
weak and the expert medical advice is
that this woman will not survive if she
does not remove the pregnancy the
idea fs the pregnancy may be removed
and then she may be sterllised once
and for all. (Interruption).

An hon Member: That is abortion.

Shrimati Sushila Robatgl: How can
the question of sterilization arise? It

is defective.
Some hon. Members rose—
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Mr. Seaker: All ladies must be given
preference. I do not know why men are
so anxious about abortion! Shrimati
Jyotsna Chanda.

Shrimati Jyotsna Chanda: Just now
the hon. Minister has stated that illegal
abortion is on the increase. Now, if
the Government is golng to legalise
abortion, how are they going to stop
immorality in society. which is on the
increase now?

Shri B, 8, Murthy: 1 may tell the
hon. House that by Government laws
and regulations no morality can be
established.

Sh-imati Lakshmikanthamma: Sir,
whenever this question came up here
for discussion and it was suggested by
hon. Members that abortion may be
legalised, Panditjli always said that by
abortion the health of the mothers al-
ways get affected, Therefore, will the
Minister assess the implications of abor-
tion on the health of the mother and
keep that in view before taking a deci-
sion on this matter?

Shri B, S. Murthy: Sir, [ crave the
indulgence of the House. It is a very
serious question and therefore I want
to give serlous answers. There are
illegal abortions that are taking place
today with the result.. (Interruption).
The result is that many poor women
are subjetced to hellish trouble and
finally they lose thelr lives or become
handicapped for life. Therefore, even
on humanitarian grounds there must be
provision to save such victims of social
orders. Again, soclety is a changing
organism. Why should we stick on to a
provision that has been made in 1860
in the Penal Code? Can't we change
it if necessary?

Shrimati Tara Sapre: Is there any
provision in the law to have legal abor-
tlon for women who had come In
sexual contact with persons having
diseases like leprosy. insanity or
epilepsy?

Shri B. 8. Murthy: I do. not think at
present there Iz any such thing.
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Shrimati Tara Sapre: Why is it that
there is no such provisfon?

Shri B, S, Murthy: That is why
we are asking hon. Members to help
us in bringing a legislation.

Some hon, Members rose—

Mr. Speaker; Shrimati Dr. Sushila
Nayar—please hear her. She was not
only Health Minister. she is a doctor
herself,

An bon. Member: And a iady Mem-
ber.

Br. Sushila Nayar: Is it not a fact
that all that is contemplated by tne
Shantilal Shah Committee is to enlarge
upon the definition of health so that
along wiih physical health and dan-
ger to lifc which permits abortion at
present the Committee included cer-
lain aspects of mental health and
other fzctors so that those on whom
pregnancy has been forced and those
who may hecome victims of diseage.
physical or mental. as a result of that
pregnancy may have the option o
hawe abortion

Shri B. S, Murthy: [ accept the ex-
planation given.

Some hon. Members ruse—

Mr, Speaker: Now we should go to
the next question. “Road rollers" and
“abortion” have taken the whole hour.
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